Shreenar
: AAMPY
Assembly Constituancy No. 145 Sahebpur, Kamal (Begusarai)
Plot No. 212, Kautilya Nagar, MLA Colony, Patna
Details of Fixed & Flextualating Assets

As on 31.03.2017
(A) Bank Balance
1. PNBSB Afc-2910000100198357, (Smt. Prem Lata Devi-wife) - 221871=24
2 SBISB Afc -10238637423 - 2209850=20
3 SBI SB A/C-33769576780 Panchveer (Election &/c) = 90223=00
4, 5Bl 3B A/C-35236030629 Panchvesr - 66710=00
5 SBI 5B AfC-20034545924 Panchveer 41873=78
Total 2630528=22

(B) lewellery
1. Self (Gold-40.50 gm.) - 117450=00
2. Wife (Gold-151.36 gm.) - 438944=00
(C) Land
1.  Pustaini Land, Mauza-Phulmallik, PS.-Shahpur Kamal, - -

Dist, Begusarai, Agriculture Land - 26 Acre.

(Estimated Market Value-2.05 crore)
2. Mauza- Raghunath pur, Barari, Mauza-Malhipur,

(Value- B0,00 Lac) (29 Acre.)
3. Kautilya Nagar, Flat No.212. (2415 sqft.)

(Estimated Market Value- 3037000)
4.  Indrapuri Colony (4080 sqft.) =

(Estimated Market Value- 4000000)
(D} Centa Fie Car- BRO1CU-D006) (Purchase 2016) - 2500000=00
{E) Inova Car (BRO1PB-0006)Purchase year-2014 - 1185000=00
{F] Investment : Share in Prem Shree Infra, (wife) as on 31.03.2016 - 2013674=00

Mote: Hushand & Wife is both Income tax Assesses,

.j"fp-lz.--w- ﬂm?ﬂm ?ﬁdw_
Signature



Affdavit 10 be Fuenished by the camiidate ulongwith Nemination Paper
Before the Retrining Officer

For electiom tn.......

cesressnss ofname of the Housi;

From............ U o Coastituency(Nawe of the Usnstioieit

Agel......

Loygars, residei ofl

Eection, do hereby solemnly affirm and stale on path as under:-
| sirike out whichever is pot applicable)

{ 1) [ em a candidate set up h}-—-._.fg. _:.F._._.

[nd

ependent candidate,

(2) Details of PAN and status of filing of Income tax return :

- Amention il pasm address), o vamdideiv ai s slaav

e ==f nuinie of the political party )/ om cunlesting a: 4

i M.

Names Permanent The financial year for | Tolal income —1
Account Number | which the last shown In Income

{PAN) Income-tax return has | Tax Return | in |

= S o been filed Rupees) i

e AAMPYSes6T | 2016 -1 AFlY)| 724808 |

2. | Spause- ABWPDE29L P | 2015~ 1GIFIW] 7,30,050 |

3 Dependent | N A MA AA J
4, Dependent 2 M B M A N A
Er._ !Jt:pcndm_l_‘r...._..._ N A N A MN-B

(3} The following case(s) i+ are pending against me in which cognizance has been taken by the court:-

5L | Uffence Description
Mao. P TRy SFR] NSl ot o S o S AT, S =t a1
{a) | The details of cases where the court has taken
eognizance, Sections of the Act and description vyt |
of the offence for which cognizance taken :
fb) | Name of the court, Case Mo. and Date of order Rk -
i iaking cognizance : . .
fc1 | Details of Appeal (s} / Application(s} for revision NeA
(if any) filed against the above order(s) -

4, Cases in which I have been convieted b}r a court of Hw{uth;er those referred 1o in I*nrm Iﬁ]'

(&)
.

_____ |

[ The details of cases, Sections of the
Act and description of the offence for
which convicted -

i
|
1 (h) |
|
|

|

Mame of the Court(s). Case No. s and |

Dare(s) of onder(s) .

"

)u"ﬂ

- A
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42| Pommshme timpases
| i

b sl

WA

v That 1 give hevein below the details of oo assets (movable and oomovable ete ) of mysel.

ma spouse and all dependents:

A Details of movable asseis ;

{Mnle;

I. Assets in joint name indicating the extent of joint ownership will alse have o be given
2. In case of depositInvestment, the details including Serial Mumber, Amount, Date of Deposit, ke Seheime,

Mame of Bank/ Institstion and Branch ane to be given
1 Walue of Bonds/Shoare/Debenlures as per the current market value in Stock Exchenge inrespeet st Ll

womparies and as per booaks in case of non- listed companies should be given.

4. Dependent’, here means 4 person, substantially dependent on the income of the candidate.
5. Detadls including amount is to be given separately in respect of each investment)

. | Deescription Self Spouse Dependent-1 | Dependent-2 i Dependent-3 |
L e 4
ruﬁ ("ash in hand 200 680 | /158000 MNA A A | A #
1 (i) | Details of Deposits in Bank 581, frsbens prvd. i
accounts (FDRs, Term Deposits [13/ 70223 \ \
| | and aH_ other types of Deposits (1138 b7 0 M‘lw ke
including saving accounts),  (uug iy 874 |FAAS- s | e | i
Deposits with Financial “'m, £.22187)=
| institutions, Non Banking Roasovasfel s | |
| Financial Companies and i
| Cooperative societies and the : |
__,amount in each such deposit —
(1i1) | Detaiis of investment in Bonds, |
Debenturesshares and unils in . MNoA Moo N A "
companiesMutual Funds and N A A |
athers and the amount [
[iv) | Details of investment in NSS, |
Postal Sevings, Insurance Policies N A Mo |
and investment in any Financial A A
Instrument in Post office or N i | |
[nsurance Company and the i i
| amount J J
(v} | Personal loans/advance given to i
I any person or entity including v A MNA i
| firm, Company, Trust etc. and N N A NA i NA
5 other receivables from debiors | |
I jandihe amount. fizpac < TR e i
! 1 ¥i) | Motor Vehicles/ Afrcrafis/ BRDICU-poeL| EROI PE-D00L | |
] i Yachts/Ships (details of Make, Cemialie ,Npg;.. M A M A | A A !
| | Hegistration Mo. ete, Year of B .25.00,000/- | Re 11, 85,0001 f |
| F Purchaseandamount) |yeavaei b | Ve 2604 ___1_ TR | : PO,
{viiy] Jewelry, bullion and valuable & 15} 3bgrom ! | i
thing (give details of weight and | @, 129 ) 600)- & ool NA | e i i I
.1 \"ﬂ.t'l.lfj 1 T et O, [T '




(i A pther assels sych.os vl '...:;'u_f" . | : I =
CiCuimdeeew - | NA | NA | ONA | NA L MA
T, | Grons Total valiie 28,657 !;935,9:7.- [ o NA | NeA |
| o 2 s ) =L CErEHE i, £ . =  aia - 5
(Metg: 1. Properties in joint ownership indicating the cxtent of joint ownership vili also have to be indicat:d
2 . Each land or building or apartment should be mentioned separately in this formal.)
S Deeripion -, Self Spouse | Dependent- | Dependent2 | Dependent- |
No - . J
® | = : T s
Location(sy g ele N A MNA A A . ,
Survey number(s) - s 6 - 1 |
:ﬂ:z;{'l‘am] m&u:re‘mem in 26 Aed . MNA NA H'.# l AA
“Whether inherited property ed !
{ Yes or RO) ’ M B NP A A MNeA
Date of purchase in case of self .
a{qu]mdmlm‘ﬁy 'i‘__.- H'l# N",.‘ N ﬂ N"'# N"A
Cost of Land (in case of
purchase)at the time of N A N A AN A M A AN A
purchase
Any Investment on the land by
way of development, N-A N A M- A M A Ad A
construction ete.
.:.ﬁmdﬂucmmkﬂ ;.pur“*mf.. e A N A N A MoA
- Location(s) M y A N A N A | N A |
5 o I Y 8 ‘ ; :
Survey number(s) B9, 330 et ]
A otal measurement i .
ﬂ'.ul’t.? e AR A M A M A NA (M A
Whether inherited property &4
{¥es or NO) 4 MeA NA MA MiA
Date of purchase in case of self N oA E : Hibe e Moo A
acquired property ik ok
Costof Land (in case of
purchase) at the time of M-A NA NA MA N A
| purchase -
Any Investment.on the land by ; .
way of development,. rA Ak A | Nes N A
construction ele. - - i
i uekmarket185,00.060F| . N4 NoA (VA
(iii) | Commercial Bujldings |
(inclesBug spasmen) N A NiA N A WA ~oA
i -L.ocation(s) - I
-Survey numberis) _ ]
Built up Area (Total NA MA A A M A Mo A I
measurement in sq. fi.) | N NG S W



T T e T v T e e A
; D i f Teh a - BN
B ._‘;,:.ﬂ";':,;::"' bt I va [ e | na | va | NA
f | C wit OF property (in case of i
i po rchase) at the time of MA Na MNA M A N A
i | prrhase : | R
E Ay Invesiment on Lhe 1 S -
; pruperly hyw:}'uf NA NA MNA A M A I
| | development, construction etc.
, A pproximate Current markel NA N A NA MNOA Al A
¢ | value A4 Lt
vy | Emﬂ;&gﬂwmﬂudmg W aeats - Bnshapeore
[ | aparments,) Pobenflsthe. olovgaian | M. A M A M A
-Loeation(s) LR . WW
- Survey number(s) op: Colomy- 4./32:19%2
Acea (Total measurement in 3G IS8 | Laso sht- : :
sq L) . % M4 N A M A
Built up Area (Total 1660 GiF- | 2580 WbF . g
measurement in 5g. ft.) N A ol i
Whether inherited property wA ' 3 .
ez or NO) Al MNiA M- A il
Date of purchase in case of zelf . 996 J219%2 L " .
b e 2.4/ 9 2| A N A N A
. Caost of property (in case of ; ~ | R 75000,
| purchase) at the time of a 3?"“ M B N A N-A
| %mrmun tontheland by |12, 00,000y |B- 20,60,060] '
¥ nviesiment on & . 20 00, - |l N
; way of development, N A MA N A
| construction elc.
! Approximate Current market B,32,50000/. ,a..#;,um_f. N A MR M A
vilue
(v) | Others (such as interest in M A MR M A Mo MNA
']Fﬂplml% Marke &
{vi) | Total of Current t 327 I'.Oﬂf- £2,30.880 ‘ i M A
| ¥alue of (i) to (v) above : b ol

{6) 1 give herein below the details of liabilities/ dues to public financial institutions and government :-
{Mote: Please give separate details of name of Bank , institution, entity or individual and amount for each item) l

[‘i. 'I Deseription Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3
| Now

!

I| (i} ! Loan or dues to Bunlr.i'li'innnulnl B posds bomvs.

; [nstitution(s) frwors St M A Py A M A

: Name of Bank or Fl (T ROV FE

‘ Amound outstanding B 10,80 B0

| - Mature of lean s
i Laoan or dues to any i

i individuals/ Entity other than : . M A N A M

t | neationed in (i) above, N & Y

1 Mame(s)

i Amount outsianding

t | Mature of loan i P




T Aty aiher liability P o il TN T
Grand total of liabiliies |5 /p00009]. | ~N-A B i mavae | Mk
(i) Eﬂmﬂﬂ ament Dues: = I'_ R ' S
to departments dealing : i
with government AN h N A MNA | N A ! »A ]
" _1 accommodation : : [

[hues to departments dealing [ !

with supply of water M A M MNA NA MA

Dues to departments dealing = | = i B T
with supply of electricity ; MAa MA A MA

Dues to departments dealing

with supply of M A A NA MA MA
telephones/mobiles

Dues to departments dealing

with govemment transport A A NA MNA MNA MA -
(meluding aircrafls and

belicopters)

Tacome Tax Dues o A MNA ~NA A

“Wealth Tax Dues A A A A NA

Service Tax, Dues [ N+ A MA M A o A

| Municipal /Property Tax Dues MA A WA A A

Siled Tax Duea M A A A NA NA |
Any other dues e A MA MNA AA MA |
Grand total of all Govt. dues MioA A Py s N A

{7} Details of profession or cccupation; o
4 Self S0¢LmL Sevvice, Agra

b. Spouse . Hilase L

(8) My educational qualification is as under:

celdeeanat shbatper Kovoal 1G5 LA

(Gi\-:: details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Mame of the School /College/ University and the year in which the course was completed.)

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

& -

1. | Mame of the candidate Sh./SatTEu Shresrege JAadav '
D Lats 8 L Pol YRl al

2. | Full postal address Wil T {7 s .

3. | Number and Name of the constituency and Vs Sahetofenr L s eanr
state 5 _ i

| 3. | Name of the Political party which set up the e {r%-,ur JamdA bal

candidate {otherwise write ‘[ndependent’) ‘

4. | (a) Number of cases in which conviction order
passed (other than those referred to in Form 26) J ik "‘L‘_ = iy




rTiu;TLﬁﬁﬁTnEr ol Pending ceses where the

. A‘_m:ln is) have takes cognizane- N i KA :
- e PR e patis —— e r—— s e . !
|5 TPasiaf Yeur Fr which last Tl fumosmee S s

Income: Tax Retuen (iled

20/6-17 :Jﬁj'i—_'ghascya o

-

L[ (a] Candidate 4 MPYSLes T

—f{EiSpouse: ABWPEBEI96P | ap I£-1e (FIV) 1" 730090
O i T SRR BN 75— M ]
16 . Details of Asscts and Liabilitles in rupees hL ey
= | Description i Self Spouse | Dependent-1] Dependent-1i_ | Dependent iil ] |
Al Moveable : i
Asset (Total value) _ _fi"iﬂT {5.“’.-'?" _..f#.:ﬂ.. N:i B ._f_. ..-4 ---5
= lr:::mble M A Mkl NA MNA NA 'i
(i) | Purchase Price and 3 B e, iR
1 Development Costaf |- el A A N A MoA
Immovable Property 2800000(- 3600
(Total Value) s ? '
(ii} | Approximate Current :
Market Price of et MR NAa NA MA i
Aszel (Total Value) 230 oeof}
7 Liabilities N A A MA MA ~NE
i) G
2 e b Logs b ows | MA

(i) Loans from Bank, | jp peseo T
Financial Institutions and = * * H s
others (Tatal)

1
8. | Highest educational qualification: MA, Aorts, Ui :.9-"; g,

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Mame of the School /College/ University and the Year in which the course was complieted.)

MNA Py | MA

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are trus and correct o the |
best of my knowledge and belief, no part of it is false and nothing material has been concealed there frosrm. | further
declare that :

(&) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above:

i) L my spouse, or my dependents do not have any asset or [iability, other than those mentioned in items 5 and 6

uhowe.

Verified Bl s onthis R 2 | NN 1 S

SLhra e s ?“"h
DEMONENT




Nate: 1. Afidavit shoisld be filed [avest by 3.00 PM on the fast date of ﬁr.ing nominations.
= Affidavil sneald be sworn before an ath Commisstoner or Magistrate of the Firss Class or hetfors a Moan

Publiz.
2 Al columns should be fled up and 10 columa to be left blank. 17 there is no information lo ﬂ?nni:-in i resprad ol

any item, either “Nil™ or “Mot applicable”, as the case may be., should be mentioned
4. The affidavit should be either tped e written legibiy and neath
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